HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 4 ‘Z} ».4  IRGILP Dated: /4. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Sabha Bhat

D/O Mohd Akram Bhat

R/O Nai Basti, Reasi, Ward No.3, Tehsil & District Reasi

vide Notification No. 117 of 2024/RG/LP dated 20.02.2024 has been

declared as Absolute/Final.

By Order
(Reglstra @ 1nlstra ion)
/
No: [48%] . %8 RG/LP Dated: | .03.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Reasi.

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

4 Ms. Sabha Bhat, Advocate

...... for information and necessary action.

\/‘/gfﬁ;@

(Reglstrar Administration)

gV bt



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 7»%;/) YerC  IRGILP Dated: /4 . 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Burhan-Ud-Din Salaria
S/O Mushtaq Ahmad Salaria
R/O H.No0.570, central Bahu Fort, Tehsil Jammu (Bahu), District Jammu

vide Notification No.1011 of 2023/RG/LP dated 01.06.2023 has been
declared as Absolute/Final.

By Order \—M
] £-0

— 0
(Registrar (\ﬁimlmstratlon)
No: [1839-176 RG/LP Dated: /9 .03.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
y & Mr. Burhan-Ud-Din Salaria, Advocate
...... for information and necessary action.

oA
MS
50
-

(Registrar Adminlstratlon)

(1P o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

NOTIFICATION

No: 1 avfwu; IRGILP Dated: /1 . 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Syed Aaliya

D/O Syed Ishtiaq Shah

R/O M/S Highway Gun House, Chopra Shop, Garhi, Tehsil & District
Udhampur

vide Notification No. 1038 of 2024/RG/LP dated 31.05.2024 has been

declared as Absolute/Final.

By Order /
505

0

(Reglstrar Adm Mlstratlon)

No: [YBYL -SY  RGLP Dated: /4 _.03. 2025
Copy forwarded to the: -

1[5 Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Syed Aaliya, Advocate

...... for information and necessary action.

O

s
(Registrar Administration)

(h% bor”




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 9o "(f 1»2  |RG/LP Dated: /7 .03.2025
Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sheikh Dawood AKkhtar
S/O Sheikh Akhtar Husain
R/O Ghat near Royal Academy High School, Tehsil & District Doda

vide Notification No. 274 of 2023/RG/LP dated 14.02.2023 has been
declared as Absolute/Final.

By Order M Ak
,o“a

(Reglstra@ \/mtratlon)
No: 14§§s ~by  RG/LP Dated: /5 .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. .

4. President, District Court Bar Association, Doda

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sheikh Dawood Akhtar, Advocate

...... for information and necessary action.

(Reglstrar Admlnlstratlon)

B4 pi”



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: ‘}5/7” > |RG/ILP Dated: /7. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shivani Devi
D/o Shri Shyam Singh
R/o Satrari, Tehsil Majalta, District Udhampur

vide Notification No. 2660 of 2024/RG/LP dated 24.10.2024 has been

declared as Absolute/Final.
-0
o 0

(Registrar ministration)

No: _ M06Y - %0 RGP Dated: /9 .03.2025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Udhampur.
vid Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shivani Devi, Advocate
...... for information and necessary action.

A\

(Registrar Administration)

LV o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 93) wa»f IRG/LP Dated: /4. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohd Danyal
S/O Shafqat Ali
R/O Gujjar Nagar, Tehsil & District Jammu

vide Notification No. 58 of 2024/RG/LP dated 20.02.2024 has been

declared as Absolute/Final.

By Order )
) w7 )’S |
) VW

. 0 |
(Registrar Administration)
No: _1Y8H - 98 RG/LP Dated: 4 .03.2025 M
Copy forwarded to the: -
1. Principal District and Sessions Judge Jammu

2. Secretary, Bar Council of India, New Delhi.

2 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. '

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

1- Mr. Mohd Danyal , Advocate

...... for information and necessary action.

\/m

(Regfstrar Administration)
A A




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 93 ?/Z 1.»¢<  IRGILP Dated: /7.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shabaaz Choudhary
S/O Mushtaq Ahmed
R/O Sanjay Nagar, H.No.116/H, Sec-3, Tehsil & District Jammu

vide Notification No. 115 of 2024/RG/LP dated 20.02.2024 has been

declared as Absolute/Final.

By Order :
it .
s \/WJ
(Registrar@tiministration)
No: _14839 - 8¢ RG/LP Dated: /9 .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

b CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
W

7. Mr. Shabaaz Choudhary, Advocate
m . . .
(Registrar Administration)

...... for information and necessary action.
@)\/ }(S/‘D"/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 954 o/ ,.c IRGILP Dated: /9.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Abhay Gupta
S/O Shri Anil Gupta
R/O 25,Palace Hills,Karan Nagar, Tehsil & District-Jammu.

vide Notification No. 12 of 2023/RG/LP dated 10.02.2023 has been

declared as Absolute/Final.

By Order b s A

=
(Registr@r/Administration)

ht”

No: (Y98 7-9y RG/LP Dated: /5 .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
I Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. :

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

- Mr. Abhay Gupta, Advocate

...... for information and necessary action.

25
e Tl
ol \\/ (75’0(3

(Registrar Administration)

pey”



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* % %

NOTIFICATION

45 ¢ of bere  IRGILP Dated: /5. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shilpa Bali
D/O Shri Satpal Bali

R/O V.P.O Doghani, Tehsil Nowhsera, District Rajouri

vide Notification No. 2571 of 2023/RG/LP dated 09.11.2023 has been

declared as Absolute/Final.

No: /9375(?01«

By Order

(Registrar Admini

Copy forwarded to the: -

|
2
3

OF %

Principal District and Sessions Judge, Rajouri

Secretary,

Bar Council of India, New Delhi.

RG/LP Dated: 19 .03.2025

A S
O .
stration)

Szo’}

y”

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President,

District Court Bar Association, Rajouri

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Shilpa Bali, Advocate

for information and necessary action.

{-7 o. . . .
(Registrar Administration)

@/\/

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 93 +/,sms  IRGILP Dated: /4. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Mridul
D/O Shri Rajesh Kumar
R/O Danhor, Loharn, Tehsil & District Rajouri.

vide Notification No. 2561 of 2023/RG/LP dated 09.11.2023 has been

declared as Absolute/Final.

By Order /
230
5903

(ReglstraI@{Tmlstratlon)
No: _[Y9e%-to RG/LP Dated: | .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 Ms. Mridul, Advocate
...... for information and necessary action.

@ﬁ/ﬁi

(Reglstrar Administration)

g ot
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

NOTIFICATION

No: 93 % ;f »0»  |RG/LP Dated: /4. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Naseer Ahmed
S/O Shri Shakil Ahmed
R/O Dhara Sanwalal, Tehsil & District Rajouri

vide Notification No. 2118 of 2023/RG/LP dated 28.09.2023 has been

declared as Absolute/Final.

By Order
AL
i
(Reglstrar Administration)
W
No: _ 1Y 91/-/8 RG/LP Dated: /4 .03.2025
Copy forwarded to the: -
15 Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Naseer Ahmed, Advocate
...... for information and necessary action.

S

(Reglstrar dmlnlstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k K

NOTIFICATION

No: 939 ./ 4 |RGILP Dated: /9. 03.2025

¢

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Riya Chib
D/O Shri Rajinder Singh Chib
R/O Ward No.3, M/C Ghou Manhasan, Tehsil Marh, District Jammu

vide Notification No. 2792 of 2023/RG/LP dated 26.12.2023 has been
declared as Absolute/Final.

By Order /
\/ i 5’0 3'1015

L 0
(Registrar Administration)

v bs”
No: Y99~ )6 RG/LP Dated: /9 .03.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Riya Chib, Advocate

...... for information and necessary action.

o
oL ,),10')5
P (V) 5’0
(Registrar Administration)

@y M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 95‘)0(7,& }o%  |RG/LP Dated: /4. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Insha Amin
D/O Shri Mohd Amin
R/O Ramzanpura, Janipur Colony, Jammu

vide Notification No. 2735 of 2023/RG/LP dated 22.12.2023 has been

declared as Absolute/Final.

By Order
Ll
\/’” s

~3° o
(Regi@fr Administration)

ot

No: 1Y9)Y% -3y RGP Dated: 7 .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
v & Ms. Insha Amin, Advocate
T
\_/ - 5’03 =
g 0]
(Rij@ar Administration)
v A

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 9% E/z” ¢ |RGILP Dated: /4 .03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Harpreet Kour
D/O Shri Buta Singh,
R/O W.No.6, Kadyal, P.O Jassore, Tehsil R.S Pura, District Jammu

vide Notification No. 2733 of 2023/RG/LP dated 22.12.2023 has been
declared as Absolute/Final.

By Order )
: M?—{
S/U'B
r') ; . . 3 “ .
(Registrar Admlmstratlon)g/
%y
No: J493¢€ -4y RG/LP Dated: _/§ .03.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Harpreet Kour, Advocate

...... for information and necessary action.

y < :
(Registrar Administration)

o e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: Jy/ &Zw«f IRGILP Dated:/9 . 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Himkiran Kaur

D/O Shri Parvinder Singh

R/O 204/1 Gur Raj Niwas, Narwal Pain, Satwari, Jammu Cantt., Tehsil &
District Jammu

vide Notification No. 2729 of 2023/RG/LP dated 22.12.2023 has been

declared as Absolute/Final.

By Order | , '
VW)S

ey
(Registrat Administration)

W zwg*”

No: [49%3- Co  RGAP Dated: /9 .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Himkiran Kaur, Advocate

...... for information and necessary action.

o
(Registrar Administration)

(g p”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: 79Y of 22C |RGILP Dated: 12. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Shayan Chauhan
S/O Shri Aftab Ahmad
R/O Yasmeen Manzil, Kiryani Talab, Bathindi, Tehsil Bahu, District Jammu

vide Notification No. 21 of 2024/RG/LP dated 17.02.2024 has been

declared as Absolute/Final. |

By Order 4
N ‘/10)/§ ‘
0 -0 b
P

(Registrar Administration)
frs”
No: [/R7F/3- R0  RG/LP Dated: {2 .03.2025
Copy forwarded to the: -

P Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

i Mr. Shayan Chauhan, Advocate

...... for information and necessary action.

(Registrar Administration)

& b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 9ys» «/3c  IRGILP Dated: /9 . 03.2025
/

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Amisha Mahajan

D/o Shri Amit Kumar Gupta

R/o Quarter No. 71 Ward No.2, Adarsh Colony, Tehsil and District
Udhampur

vide Notification No. 2892 of 2024/RG/LP dated 04.12.2024 has been

declared as Absolute/Final.

By Order :
\/m.ﬁ

(Reglstra dministration)

v 5”
No: /Y949~ %S RGP Dated: /9 .03.2025 }y

Copy forwarded to the: -

1.
2:
3

£

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Amisha Mahajan, Advocate
...... for information and necessary action.

k/‘w‘

(Reglstrar Administration)

b~ oM
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: 943 G‘% }+%5  IRG/LP Dated: /7.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Kanwar Suryaveer Singh Rathore
S/O Shri Raghubir Singh
R/O W.No.3, Patli, Battal Balian, Tehsil & District Udhampur

vide Notification No. 157 of 2023/RG/LP dated 13.02.2023 has been

declared as Absolute/Final.
TS
(Registrar Administration)

rd
No: 1926 -8 RG/LP Dated: /9 .03.2025 @)/ b" '5’,
Copy forwarded to the: -

By Order

i Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Distrrict Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Kanwar Suryaveer Singh Rathore, Advocate
...... for information and necessary action.

(Registrar Administration)

Qv b

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 4YY ;/j’ro»' IRG/LP Dated: /9. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

- Mr. Kameshwar Kumar
S/O Shri Babu Ram
R/O Gagla, H.N0.96, W.No.3, Tehsil Kastigarh, District Doda.

vide Notification No. 153 of 2023/RG/LP dated 13.02.2023 has been

declared as Absolute/Final.

By Order iy :
oo

X
(Registrar Administration)

7
No: /Y999~ 9 RG/LP Dated: /J .03.2025 %VNJ
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, Dstrict Court Bar Association, Doda

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ;

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Kameshwar Kumar, Advocate

...... for information and necessary action.

N
= A

(Registrar Administration)

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 94 */ yu»r  IRGILP Dated: /4. 03.2025
(/

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

‘Ms. Gulveena Koushal
D/O Shri Gulshan Kumar
R/O W.No.1 near Police Line, Friends Colony, Tehsil & District Kathua.

vide Notification No. 110 of 2023/RG/LP dated 10.02.2023 has been

declared as Absolute/Final.

By Order ;
k/%ﬁ

b
(Reglstrar Admmlstratlon)

: 4
No: 499> -9¢ RG/LP Dated: /9 .03.2025 @/ ﬁﬂ’{

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh, Srlnagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
b & Ms. Gulveena Koushal , Advocate
...... for information and necessary action.

1

-2 vlf')-f
n - 0
(Registrar Administration)

134 At
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: _ 7%¢ °f Jors” IRG/LP Dated: /7. 03.2025
v

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Aalya
D/O Shri Ghulam Hassan
R/O Mohalla Beoli, Bairbaag, Tehsil & District Doda

vide Notification No. 26 of 2024/RG/LP dated 19.02.2024 has been

declared as Absolute/Final.

By Order

/7 -
(Registra@m/inistration)
"

No: [(oof — 068 RG/LP Dated: )% .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Doda

3 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Aalya, Advocate

...... for information and necessary action.

el
= LTS

(Registrar Administration)

Lo
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 942 oL s IRG/LP Dated: /7 . 03.2025
v

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Kamya Priya
D/O Shri Yash Paul
R/O V.P.O Mishriwala, Pandorian, Tehsil North Jammu, District Jammu

vide Notification No. 41 of 2024/RG/LP dated 19.02.2024 has been

declared as Absolute/Final.

By Order /
| oL S
- \_/ 6507 =
(Registrar Administration)
@/‘[}1 M’/

No: | $009 - /¢ RG/LP Dated: /7 .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

B CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

i Ms. Kamya Priya, Advocate

...... for information and necessary action.

(Rﬂis@\a/lmvistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: 948 £ oy IRG/LP Dated: 75 . 03.2025
7

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mukesh Chalotra
S/O Shri Govind Ram
R/O Jakhani near Ambedkar Chowk, Tehsil & District Udhampur.

vide Notification No. 193 of 2023/RG/LP dated 13.02.2023 has been

declared as Absolute/Final.

By Order :
MY
(Registrar, Administration)
L ¥4 }WJ/
No: _/§0/6-)3 RG/LP Dated: /7 .03.202
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mukesh Chalotra, Advocate

...... for information and necessary action.

~.F'
R As
(Registrar Administration)

@)/V M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 949 9/ o IRG/LP Dated: /9 . 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1»961 in favour of:

Mr. Parveen Singh
S/O Shri Kamal Singh
R/O W.No.9 Kundrorian, Tehsil Katra, District Reasi.

vide Notification No. 233 of 2023/RG/LP dated 13.02.2023 has been

declared as Absolute/Final.

By Order
: B  1
V 05/0’}’10
(Registrar Administration)
W M/
No: [So)yY- 5 RG/LP Dated: /4 .03.2025
Copy forwarded to the: -
I Principal District and Sessions Judge, Reasi
: Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Reasi.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

48 Mr. Parveen Singh, Advocate

...... for information and necessary action.

’

o
= \/05,0')/).{

(Reﬁisyr Administration)

f
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

No: 96o «(lf s IRGILP Dated: /9.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Raghunandan Singh Charak
S/O Shri Rajeev Rajput
R/O H.No. F 408, Pacca Talab, Bahu Fort, Tehsil Bahu, District Jammu.

vide Notification No. 259 of 2023/RG/LP dated 13.02.2023 has been

declared as Absolute/Final.

By Order
y %5
5500
(Reglstrar Admlnlstratlon)
Mt

No: _[So3) Yo RG/LP Dated:_/§ .03.2025

Copy forwarded to the: -

g2 Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

W Mr. Raghunandan Singh Charak, Advocate

...... for information and necessary action.

(Reglstrar Administration)

@/\/ ("
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: 9€/ of 5k IRGILP Dated: /7 . 03.2025
(/

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sunil Kumar

S/O Shri Sham Lal

R/O Arli Hansali, Katra, W.No.11 near Petrol Pump Keshav Nagar (Matyal),
Tehsil Katra, District Reasi.

vide Notification No. 269 of 2023/RG/LP dated 14.02.2023 has been

declared as Absolute/Final.

By Order

o mEe
w 2%3
- \/05’(’4
(Registrar Administration)
A

No: /oY)~ 48 RG/LP Dated: /9 .03.2025 /
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Reasi.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

y Mr. Sunil Kumar, Advocate

...... for information and necessary action.

=

7
R o

(Registrar Administration)
@w

e’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 4¢y ~/)vi |RGILP Dated: /9. 03.2025
¢

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of: |

Mr. Sabhya Gandhi
S/O Shri Rajinder Kumar
R/0O H.No.191, Gali Gujaran Opp. Super Bazar, Tehsil & District Jammu

vide Notification No. 267 of 2023/RG/LP dated 13.02.2023 has been

declared as Absolute/Final.

By Order ,
A
- - \\Wy
(Registrar Administration)
No: /§0Y9-S6 RG/LP Dated: /9 .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sabhya Gandhi , Advocate

...... for information and necessary action.

L\ s

(Registrar Administration)

(B~
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: _9£3 E/’IA%W IRG/LP Dated:/9 . 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sunil Kumar
S/O Shri Balkar Chand
R/0O Kamala, P.O Jakh, Tehsil Ramgarh, District Samba.

vide Notification No. 1188 of 2023/RG/LP dated 05.06.2023 has been
declared as Absolute/Final.

By Order :
VS
' Bl s
i V 0S 0% w
(Registrar Administration)
1
No: |SoS% ~bY RG/LP Dated: _/i .03.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Court Bar Association, Samba
5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7= Mr. Sunil Kumar, Advocate
...... for information and necessary action.

h '0 . . .
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

NOTIFICATION

No: 94 74 w»v{ |RGILP Dated: /9.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sushil Singh
S/O Shri Kulbir Singh
R/O Kohnoo, P/O Nagrota Gujroo,Tehsil Ramkote, District Kathua

vide Notification No. 2002 of 2022/RG/LP dated 14.11.2022 has been

declared as Absolute/Final.

By Order
SYNS e S
vy * 05’03
(Registrar Administration)
o’
No: _[So6¢c- % RG/LP Dated: /) .03.2025
Copy forwarded to the: -
1k Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Court Bar Association, Kathua.
S CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sushil Singh, Advocate
...... for information and necessary action.

\/J‘. ;
\\/ 0(\/% 7 3/35

-
(Registrar Administration)

(\ v bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: _4¢¥¢ ":f)—vy( IRG/LP Dated: /4.03.2025
[

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Lavan Sagar Verma
S/O Shri Mohan Lal Verma
R/O Ward No.12, H.No.49, Chabutra Bazar, Mohalla Sheetla Mandir Gali,

Udhampur

vide Notification No. 1497 of 2021/RG/LP dated 16.12.2021 has been

declared as Absolute/Final.

By Order
NS
ok 75 72
(Registrar Adminlstratlon)
No: _/So45- 80 RGAP Dated: /9 .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur
. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Lavan Sagar Verma, Advocate

...... for information and necessary action.

b

S

/]

(Regls ydmlmstratlon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 9602 &} - IRGILP Dated:Z4. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tabish Manzoor
S/O Shri Manzoor Hussain
R/O Lanyal, Tehsil & District Kishtwar

vide Notification No. 1585 of 2021/RG/LP dated 17.12.2021 has been

declared as Absolute/Final.

By Order
| o Z5aS
(l?egistr dministration)
-, ,5»’/
No: /58S /4 — 25 RG/LP Dated: 2\ .03.2025 ;&U

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Tabish Manzoor, Advocate
...... for information and necessary action.

S

2

- V%

(Registrar Administration)

(B bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

No: 94/ el 20,+" IRG/ILP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Humera Khan
D/O Shri Mohd Aslam
R/O Village sanwara, P.O Gandoh, Tehsil Bhalessa, District Doda

vide Notification No. 943 of 2022/RG/LP dated 27.07.2022 has been

declared as Absolute/Final.

By Order
(Registrar Administration)
. : bw'ﬁj/
No: /552>%~- 29 RG/LP Dated: ), .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Humera Khan, Advocate

...... for information and necessary action.

S
LSl e

(Registrar Administration)

e by
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: _962 o} 2.+  IRGILP Dated:2Y.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of: :

Ms. Umila Farooq
D/O Shri Farooq Ahmed Sheikh
R/0O H.No.24, Sarkoot Matta, Tehsil & District Kishtwar.

vide Notification No. 1067 of 2022/RG/LP dated 28.07.2022 has been

declared as Absolute/Final.

By Order

s
(Registrar Administration)
No: /9§ 30 — 24 RG/LP Dated: 2ty .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kishtwar

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

' Ms. Umila Farooq, Advocate

...... for information and necessary action.

v —
g = el

(Registrar Administration)

@/\/ /m“/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 963 & 2.+, IRGILP Dated: >Yy. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Diksha Rathor
D/O Shri Rakesh Kumar
R/O Drubeel, Tehsil Mughalmaidan, District Kishtwar.

vide Notification No. 1843 of 2022/RG/LP dated 11.11.2022 has been

declared as Absolute/Final.

By Order
A
(Reglstrar dmlnlstratlon)
No: /s 32 —43 RG/LP Dated: 2y .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Diksha Rathor, Advocate
...... for information and necessary action.

-

A
et
~: \/o?” "
(Reg?@nr Administration)
\/ wgf/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 964y =) 0+ IRGILP Dated: 2. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Ruchi Sharma

D/O Shri Ramesh Sharma

R/O Ward No.15, Kangloo Karlai, Near Vaishno Mandir, Tehsil & District
Udhampur

vide Notification No. 1967 of 2022/RG/LP dated 14.11.2022 has been

declared as Absolute/Final.

By Order
K_/af‘h}\"/g;
-~ - 05
(Registrar Administration)
7
No: /S¢uu_ s RG/LP Dated: -'.03.2025 5"

Copy forwarded to the: -

: & Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
i Ms. Ruchi Sharma, Advocate
...... for information and necessary action.

&1 A

T
0\/
el 25-0 25
(Registrar Administration)

| M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 4657 o4 5 o3\ IRG/LP Dated: 2 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Syed Mehak Shah
D/O Syed Mushtaq Shah
R/O Phangial Near Gulab Gun House,Tehsil & District Udhampur

vide Notification No. 1992 of 2022/RG/LP dated 14.11.2022 has been

declared as Absolute/Final.

By Order '
S
(Registrar Administration)

i %4
No: /¢SST) S RG/LP Dated: 2\{.03.2025 @/ g
Copy forwarded to the: -

1 Principal District and Sessions Judge, Udhampur
: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Udhampur

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Syed Mehak Shah, Advocate

...... for information and necessary action.

w%fa}

(Registra ministration)

Qv
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

NOTIFICATION

No:_G6€ o/ 2. IRGILP Dated: 2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Jasmeet Singh
S/o Shri Surjeet Singh
R/o Village Mankote Tehsil Mankote District Poonch

vide Notification No. 3020 of 2024/RG/LP dated 09.12.2024 has been
declared as Absolute/Final.

By Order
va
S 59
(Registrar Administration)
- 4
No: /S S<& _ blj RG/LP Dated: >Y .03.2025 v/ )&“T?J
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
. Secretary, Bar Council of India, New Delhi.
S. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Mr. Jasmeet Singh, Advocate
...... for information and necessary action.

(Registrar Administration)

@v b

il
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

NOTIFICATION

No: & 62 o 202V IRGILP Dated: > 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Madeeha Lateef
D/O Shri Mohd Lateef

R/O BC 45, Lane Wazarat Road, Mohalla Dalpatian, District Jammu

vide Notification No. 994 of 2024/RG/LP dated 31.05.2024 has been

declared as Absolute/Final.

By Order

(Registrar

No: ){SK<_"F) RG/LP Dated: 2.03.2025
Copy forwarded to the: -

1.
2,
3.

4.
5.

Principal District and Sessions Judge, Jammu.

Secretary,

Bar Council of India, New Delhi.

A

dministratjion)

y’/

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President,

J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Madeeha Lateef, Advocate

for information and necessary action.

-

SRt
ST |

05

(Registrar Administration)

@/\/

W/



39

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: 768 ¢} 2025 IRGILP Dated: 24 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shoaib Mahmood

S/O Mahmood Ahmed Khan

R/O Chak Banola, Chatral, Mendhar, Mohalla Gyar, Chak Banola, Tehsil
Mendhar, District Poonch

vide Notification No. 2797 of 2023/RG/LP dated 26.12.2023 has been
declared as Absolute/Final.

By Order 3
M -

(Registrar @j/ministration)
(0 -
No: /4§72 - 74 RGP Dated: > .03.2025 M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Poonch

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

I Mr. Shoaib Mahmood, Advocate

...... for information and necessary action. 2
D eta

‘el o
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 949 ¢ 354 |RGILP Dated: 2" 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Sajid Hussain
S/0O Shri Zakir Hussain Wani
R/O Ward No.8, Tehsil Basohli, District Kathua

vide Notification No. 2800 of 2023/RG/LP dated 26.12.2023 has been

declared as Absolute/Final.

By Order e
e
(Registrar Administration)
(4
No: /<$29— 8¢ RG/LP Dated:2Y .03.2025 ﬁﬁ;
Copy forwarded to the: -

e Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

{8 Mr. Sajid Hussain, Advocate

...... for information and necessary action.

2\ Gl

(Registrar Administration)

Q|
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: & 70 &l 2025 IRGILP Dated: > 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Maneet Singh
S/o Sh. Rajinder Singh
R/o Rehambal, Tehsil & District Udhampur

vide Notification No. 2505 of 2024/RG/LP dated 05.10.2024 has been

declared as Absolute/Final.

By Order .
ey
. 0 —0

r—j. . .
(Registrar Administration)

v b

No: 15$8£—9> RGP Dated: 2 .03.2025
Copy forwarded to the: -

o Principal District and Sessions Judge, Udhampur
: Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

£ Mr. Maneet Singh, Advocate

...... for information and necessary action.

—5 - \\/aj’af)/)/r

(Registrar Administration)

P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

- -5l
No: 93) o/ 2634 IRGILP Dated:2Y.03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Nitish Sharma
S/o Shri Deepak Chander
R/0 Ward No. 13, Hatli morh, Tehsil and District Kathua

vide Notification No. 2960 of 2024/RG/LP dated 06.12.2024 has been

declared as Absolute/Final.

N

By Order
M
057°

(Ee.’gistrar dministration)

o: /5592 ~99 RGP Dated:2Y .03.2025 4 v )‘L’"(S}/

Copy forwarded to the: -

1.
2.
3.

4.
3]

Principal District and Sessions Judge, Kathua.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kathua.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Nitish Sharma, Advocate
...... for information and necessary action.

% 2227575

(Registrar Administration)

oW
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

i
No: G72_ &}~ e25 IRGILP Dated:>Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tanishk Jandial
S/O Shri Rajesh Jandial
R/O W.No.12, Main Bazar Hiranagar, Tehsil Hiranagar, District Kathua

vide Notification No. 2775 of 2023/RG/LP dated 26.12.2023 has been

declared as Absolute/Final.

By Order X
\_ et
5S-0D

/7' . . . . :
(Registrar Administration)

- > v }Eﬂ”
No: /S€ec- o6& RGP Dated: <Y .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Kathua.
5

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
v Mr. Tanishk Jandial, Advocate
...... for information and necessary action.

nK/%

(Registrar Administration)

@y o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

NOTIFICATION

No: 775 ¢/ 2615 /RGILP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sahil Verma
S/0O Shri Naresh Kumar
R/O Nagrota Prehta, Marta Nagrota, Tehsil Basohli, District Kathua

vide Notification No. 2767 of 2023/RG/LP dated 26.12.2023 has been
declared as Absolute/Final.

By Order

A

(Registrar Administration)
~ N M’/
No: /€07 -/2  RG/LP Dated: 2Y .03.2025

Copy forwarded to the: -

1.
2.
3.

4.
5

President, District Court Bar Association, Kathua.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President,

CPC e-Courts High Court of J&K and Ladakh, Srin

the official

District Bar Association, Kathua.

website.

agar for uploading on

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sahil Verma, Advocate

for information and necessary action.

b

=Tl
(Registrar Admini

@k

stration)

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 92Y ¢/ 2031 IRGILP Dated: 2+ 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Swaranjli Sharma

D/O Shri Komal Sharma

R/O H.No.22B, Vikas Nagar, Sarwal, Jammu

vide Notification No. 2764 of 2023/RG/LP dated 26.12.2023 has been

declared as Absolute/Final.

R30S
(Registrar Administration)
5 by
No: /S6/Y —20 RG/LP Dated:24 .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

=5 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7o Ms. Swaranjli Sharma, Advocate

...... for information and necessary action.

(Registrar Administration)

CE
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 7S 2]2.©5>5 |RGILP Dated: 2" 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shehreen Zaffar Batt
D/O Shri Zaffar Qayum Batt
R/O Pamposh Colony, Janipur, H.No.20, Sector-1, Jammu

vide Notification No, 2808 of 2023/RG/LP dated 26.12.2023 has been

declared as Absolute/Final.

By Order WM
w 0
- 5507

(Registrar Administration)

7
No: [ & 2)- 27 RG/LP Dated: Y .03.2025 ‘V g"’ﬂs;
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.
5

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
[ Ms. Shehreen Zaffar Batt, Advocate
...... for information and necessary action.

»

A
= A

(Registrar Administration)

Qv fo
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: 974 ¢l 20>t |RGILP Dated:2y.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shahnoor Ali
S/O Shri Anayatullah Gattu
R/O Near New Bus Stand, Anwar Abad, Tehsil and District Doda

vide Notification No. 2802 of 2023/RG/LP dated 26.12.2023 has been

declared as Absolute/Final.

By Order ;

W\M

(Registrar Administration)

N W <
No: /<€ —3Y RG/LP Dated: 24 .03.2025 @/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Doda
. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. Principal District and Sessions Judge, Bhaderwah.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Shahnoor Ali, Advocate

...... for information and necessary action.

e

(Registrar Administration)

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:9>} ¢+ 20>~ |RGILP Dated: 2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vishal Singh
S/O Shri Nehial Singh
R/O H.No.44, Ward No.3, Digdool, Tehsil & District Ramban

vide Notification No. 2778 of 2023/RG/LP dated 26.12.2023 has been

declared as Absolute/Final.
4
(N <
" S0 305

~ (Registrar Administration)

B (¢ fyﬁ”’
No: /S62< Y| RGP Dated: 24 .03.2025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Ramban

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Vishal Singh, Advocate

...... for information and necessary action.

w“"’",
o\

(Registrar Administration)

& b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: 9734 s 1°2>y IRGILP Dated:>y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rajiv Kumar
S/0 Shri Tilak Raj Khajuria,
R/O W.No.7, Tehsil & District Rajouri

vide Notification No. 2898 of 2023/RG/LP dated 28.12.2023 has been
declared as Absolute/Final.

By Order

(Registrar Administration)

1% v
No: /54 l> — 48 RGP Dated: 2“1 .03.2025 @/ )g’" {

Copy forwarded to the: -

1; Principal District and Sessions Judge, Rajouri
4. Secretary, Bar Council of India, New Delhi.
5. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Court Bar Association, Rajouri
5

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
1. Mr. Rajiv Kumar, Advocate
...... for information and necessary action.

| wr
o~ ;
— b 05" =rel

(Registrar Administration)

. Lt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 929 £ 2225~ |RGILP Dated: 24. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Siddhant Abrol

S/0O Shri Subhash Abrol |

R/O H.No. 18, Lane No. 23, Greater Kailash Tehsil Bahu, Distt Jammu

vide Notification No. 2145 of 2024/RG/LP dated 04.09.2024 has been

declared as Absolute/Final.

By Order

(Registrar Administration)

o
No: /$é4G — <X~ RGP Dated: >'7.03.2025 U M
Copy forwarded to the: -

g Principal District and Sessions Judge, Jammu

2, Secretary, Bar Council of India, New Delhi.

<) Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

D CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Siddhant Abrol , Advocate

...... for information and necessary action.

VJ'
m'\/W(

(Registrar Administration)

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 948 o/ 2225 |RGILP Dated: >.03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Navleen Kour

D/O Shri Kulwinder Singh

R/O Camp Gole Gujral, Talab Tillo Road, Mohalla Singh Sabha, Gole Gujral
Camp Tehsil & District Jammu.

vide Notification No. 639 of 2022/RG/LP dated 30.05.2022 has been

declared as Absolute/Final.

By Order )
e TN g
o 05’0')
(Registrar Administration)
s
No: /9€¢"h = £~ RG/LP Dated: 2.03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. =

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Navleen Kour, Advocate

...... for information and necessary action.

=

(Registrar Administration)

|
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 98/ o} 2©>> |RGILP Dated: 2. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Touseef Ahmed
S/O Shri Nabi Baksh
R/O Marmat Mangota, Tehsil Marmat, District Doda.

vide Notification No. 1064 of 2022/RG/LP dated 28.07.2022 has been

declared as Absolute/Final.

By Order

| o S
(Registrar Administration)

| 5 M’
No: /S69p -5& RGP Dated: 21 .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah..

2; Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda

5 CPC e-Courts High Court of J&K and Ladakh. Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

i Mr. Touseef Ahmed, Advocate

...... for information and necessary action.

A
O~
%

(Registrar Administration)

[ boa”




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: G805 /2025 |RGILP Dated: 2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Abhi Jaya Salmat
S/O Shri Pritam Singh Thakur
R/O Ward No.1, Near Nirankari Bhawan, Nai Basti, Tehsil & District Reasi

vide Notification No. 2714 of 2023/RG/LP dated 22.12.2023 has been

declared as Absolute/Final.

By Order e
o MS’O’)/M

(Registrar Administration)

. 4
No: /S 697 - 723 RG/LP Dated: 2\ .03.2025 vV M
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Reasi

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Abhi Jaya Salmat, Advocate

...... for information and necessary action.

ﬂb%{

(Registrar Administration)

bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

\

NOTIFICATION

No: 98% #4202 |RGILP Dated: 2Y 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Nitesh Sharma
S/o Shri Doulat Ram Sharma
R/o Lamberi Tehsil Nowshera and District Rajouri

vide Notification No. 2676 of 2024/RG/LP dated 24.10.2024 has been
declared as Absolute/Final.

By Order

ot
A Gt

(Registrar Administration)

/ -3
No: /5 #0Y— /0  RG/LP Dated: 1™1.03.2025 &"5)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri

5

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Nitesh Sharma, Advocate
...... for information and necessary action.

%
N -
n'\/‘mj

(Registrar Administration)

Qv W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 90y o] 2025 |RGILP Dated: 27 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Nandini Mehta
D/O Shri Siddharth Mehta
R/O 155 A/D, Gandhi Nagar, Jammu

vide Notification No. 2019 of 2024/RG/LP dated 16.08.2024 has been
declared as Absolute/Final.

By Order .
| %n S
- 650 3

(Registrar Administration)

/4
No: /S 21/ - 17 RG/LP Dated: 2\ .03.2025 M
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Nandini Mehta, Advocate

...... for information and necessary action.

NJA
=95
— - k/uf e >

(Registrar Administration)

T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 4% 0] 202% IRGILP Dated: 2V, 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sandeep Singh Katoch
S/O Shri Shadi Lal
R/O Shiv Nagar, Udhampur

vide Notification No. 1278 of 2024/RG/LP dated 25.07.2024 has been

declared as Absolute/Final.

By Order

0
(Registrar Administration)

No: /S 2/%— 24 RG/LP Dated: 2\ .03.2025
Copy forwarded to the: -

i Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

T Mr. Sandeep Singh Katoch, Advocate

...... for information and necessary action.

S
or /1{
; 55 -0
(Registrar Administration)

(LA ot
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 966 07 2025 IRG/LP Dated: 27. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Anil Sharma
S/O Shri D.C Sharma
R/O House No.340, Sector-F, Sainik Colony, Jammu

vide Notification No. 1205 of 2024/RG/LP dated 23.07.2024 has been

declared as Absolute/Final.

By Order /

(Registrar Administration)

/ %
No: /S 795 —>| RGP Dated: 2\ .03.2025 \ M
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

9 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Anil Sharma, Advocate

...... for information and necessary action.

A
W
- o570

(Registrar Administration)

Lot o 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 987 &7/ 225 |RGILP Dated: 2. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Roheena Banday
D/O Shri Mohd Saleem
R/O Mohalla Nagri Near Nagri Masjid, Doda, Tehsil & District Doda

vide Notification No. 1014 of 2024/RG/LP dated 31.05.2024 has been
declared as Absolute/Final.

By Order M
~n )5
s VOS,03

(Registrar Administration)

, \
No: /S 22>~ %0 RGILP Dated: > .03.2025 @/ M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah..
2. Secretary, Bar Council of India, New Delhi.
9. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Doda

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Roheena Banday, Advocate

...... for information and necessary action.

_ o
n’\\/%f

(Registrar Administration)

@ [
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 98¢ of~o2>S |RG/LP Dated: 21 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Kanav Rattanpal

S/O Shri Rajinder Kumar Sharma

R/O W.no.7 near GGMS Mahanpur, Tehsil Mahanpur, District Kathua.

vide Notification No. 159 of 2023/RG/LP dated 13.02.2023 has been

declared as Absolute/Final.

By Order by
(Registrar @:iministration)

ho?

No: /42%9- YS RGP Dated: 2 .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Kanav Rattanpal, Advocate

...... for information and necessary action.

i oS~

(Registrar Administration)

QY o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

Val
No: 98% ¢J}2°>\ |RG/LP Dated:2Y.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shoket Ali

S/O Shri Mushtaq Ahmad

R/O Lassana, Tehsil Surankote, District Poonch

vide Notification No. 125 dated 07.04.2017 has been declared as

Absolute/Final.

By Order

\__%575s

o
(Registrar Administration)

¥

No: /43 Y6 - Sy RG/LP Dated: LY .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Shoket Ali, Advocate
...... for information and necessary action.

o A

»

e

7]
(Reglstrar Administration)

@/v |5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

NOTIFICATION

No: 998 o¢}—~oc>~ |RG/LP Dated: 2. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Farid Ahmed Khan

S/O Shri Mohd Shabeer Khan

R/O Thera Topa, Tehsil Mendhar, Distt. Poonch

vide Notification No. 45 dated 06.04.2017 has been declared as

Absolute/Final.

By Order

my

(o)

| (Reglstrar @Blstmtlon)
-~ ~
No: /S7S% ~6© RG/LP Dated: 27 .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch

4.
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr Farid Ahmed Khan, Advocate
...... for information and necessary action.

(Registrar Administration)

Py b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 441 ¢ 2~ 02> |RG/LP Dated:2". 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rohit Kumar

S/0O Shri Raj Kumar

R/O Village Kahila, Tehsil Bhaderwah, Distt. Doda

vide Notification No. 1082 dated 10.01.2020 has been declared as

Absolute/Final.

By Order 5
02T S
e b 050
(Registrar Administration)

No: /3’7, ¢/ - £% RGP Dated: 2\ .03.2025 M 953"{

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda

8 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

f. Mr. Rohit Kumar, Advocate

...... for information and necessary action.

\M—
e 0

(Registrar Administration)

@} e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: G9> © 202> |RGILP Dated:2VY. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Pranav Mahajan
S/O Shri Sandeep Mahajan
R/O 14/P Sector 1-A Trikuta Nagar, Tehsil Bahu, District Jammu.

vide Notification No. 647 of 2022 /RG/LP DATED 30.05.2022 has been
declared as Absolute/Final.

By Order

%m’

(Reglstrar @d/mmlstratlon)
: Y %, v
No: /S 342 2% RGILP Dated: 2\ .03.2025 "5'}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3¢ Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5, CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Pranav Mahajan, Advocate

...... for information and necessary action.

w’~
.

(Registrar Administratlon)

fot”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

=
No: 43 ¢}2°%)  |RGILP Dated:2“. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shivani Devi
D/O Shri Som Nath
R/O Khanpur Bhawan, Gole Gujral Camp, Tehsil Jammu West, Jammu

vide Notification No. 2005 of 2023/RG/LP dated 12.09.2023 has been

declared as Absolute/Final.
e F g "
(Registrar Administration)

= v 2
No: /S 72~ 8O RGP Dated: 27 .03.2025 @ &Vﬁl
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4 President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7 Ms. Shivani Devi , Advocate
...... for information and necessary action.
7

o

N r)/l
P 0S ~0
(Registrar Administration)

(374 b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 994 &} 22 |RGILP Dated: 2. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ashish Sharma

S/O Shri Sanjeev Kumar Sharma

R/O H.No.339/A, Central University Road Suchani Tehsil Vijaypur, District
Samba

vide Notification No. 1821 of 2022/RG/LP dated 11.11.2022 has been
declared as Absolute/Final.

By Order ,
(Y =g

=" W

(Registrar Adnqij;lstration)

rd

No: /S 28/~ &7} RGP Dated: 2Y .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Samba

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

T Mr. Ashish Sharma, Advocate

...... for information and necessary action.

J

o
(Registrar Administration)
/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 445 ¢} 20>5" |RGILP Dated: 24 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Tarun Kumar Solan

S/O Shri Ashok Kumar

R/0O Krishna Gali, Panthal Road W.No.3,Tehsil Katra, District Reasi.

vide Notification No. 2017 of 2022/RG/LP dated 14.11.2022 has been
declared as Absolute/Final.

By Order

A
' fo
(ﬁggistrar dministration)
No: (S F85— 49U RGP Dated: 1\ .03.2025 M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Tarun Kumar Solan, Advocate
...... for information and necessary action.

il

)

o
o

(Registrar Administration)

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

NOTIFICATION

No: 990 ¢f 2225 |RGILP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ajay Deep Singh Pawar
S/0O Shri Devinder Singh Pawar

R/O VPO Gandharwan, Tehsil Akhnoor, District Jammu

vide Notification No. 1823 of 2022/RG/LP dated 11.11.2022 has been

declared as Absolute/Final.

By Order

(f(?gistrar Admi

No: |9 395 — B5) RGP Dated: 2 .03.2025
Copy forwarded to the: -

1.
2,
3.

4.
5

Principal District and Sessions Judge, Jammu.

Secretary,

Bar Council of India, New Delhi.

¥

M -
SIS

nistration)

Ly

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President,

J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Ajay Deep Singh Pawar, Advocate

for information and necessary action.

:

(Registrar Administration)

L

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 497 &jre~>" |RGILP Dated: 24 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Zaffer Iqbal
S/O Shri Mohd Sharief
R/0O Village Chandak, Tehsil Haveli, District Poonch

vide Notification No. 2134 of 2023/RG/LP dated 28.09.2023 has been

declared as Absolute/Final.

By Order

ot
.\ aezomn

(Registrar dEnistration)
f y 7
No: /$8o)— 0® RGP Dated: 2Y .03.2025 %’*

Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch
Z. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Poonch

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Zaffer Iqbal, Advocate
...... for information and necessary action.

A g

(Registrar Administration)

(I 1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: G968 ¢ ~o»  |RGILP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Seemran Devi
D/O Shri Bhadar Singh
R/O Muthal Alinbass, Tehsil Pogal Paristan, District Ramban

vide Notification No. 297 of 2023/RG/LP dated 14.02.2023 has been

declared as Absolute/Final.

By Order :

(Registrar Administration)

Iy % y
No: J{ Q09— /S RGILP Dated: 2y .03.2025 %V"O’J

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Seemran Devi , Advocate

...... for information and necessary action.

=
(Registrar Administration)

(g oy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 999 7/ 2029  |RGILP Dated: Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Pratigia Balwal
D/O Shri Tilak Singh
R/O Neera, Tehsil & District Ramban

vide Notification No. 104 of 2022/RG/LP dated 24.02.2022 has been

declared as Absolute/Final.

By Order

r

A

(Registrar Administration)

No: /S8 /& -2 RGP Dated: 2.03.2025 @/ M
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Pratigia Balwal, Advocate

...... for information and necessary action.

JJ
o
— %

(Registrar Administration)

@/Q/ by
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /000 o} 2024 |RG/ILP Dated: 2. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Azmatullah
S/O Shri Pervaiz Ahmed Parihar
R/O Village Kumate, Tehsil Rajgarh, District Ramban.

vide Notification No. 902 of 2022/RG/LP dated 27.07.2022 has been

declared as Absolute/Final.

By Order

WVJ\/
e V‘W

(Registrar Administration)

7
No: /5 825-29 RG/LP Dated: 2Y .03.2025 M
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Ramban.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
G
o~
/;‘l/{/

7. Mr. Azmatullah, Advocate
(Reglstrar Administration)

...... for information and necessary action.

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

Ve

No: 10¢7 _of 1024  IRGILP Dated:2'/. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sanjog Khatri
S/0 Shri Parveen Khatri
R/O 19/A 2nd Extension Gandhi Nagar Jammu, Tehsil & District Jammu

vide Notification No. 1022 of 2022/RG/LP DATED 28.07.2022 has been

declared as Absolute/Final.

By Order

m .. ) . .
(Registrar Administration)
V }L’E//
No: /58 %0~ 3& RGP Dated: 2y .03.2025

Copy forwarded to the: -

e Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

y Mr. Sanjog Khatri, Advocate

...... for information and necessary action.

‘y
e VO 502 a3
(Registrar Administration)

(P




73

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /eo2 ¢/ 2025 [RG/ILP Dated:zvy. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shahid Choudhary

S/O Shri Yusuf Khan

R/O Chack Sajjan, Ward No.05,
Tehsil & District Kathua

vide Notification No. 650 of 2021/RG dated 05.07.2021 has been declared
as Absolute/Final.

By Order \\/ o -
. 4 m
(Reéistrar Administration)
No: /s B3 F- VD RGP Dated: 2Y .03.2025 %&'6')/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua

Z: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

;8 Mr. Shahid Choudhary, Advocate

...... for information and necessary action.

‘,J
o~

(Registrar Administration)

% g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

NOTIFICATION

No: /002 o/ 1o« IRGILP Dated:>Y.03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Chetan Sharma

S/0O Shri Banarsi Lal Sharma

R/O Village Gorar, Panchayat Sainth, Mohalla Rishi Colony, Tehsil Khour,
District Jammu

vide Notification No. 2106 of 2023/RG/LP dated 26.09.2023 has been

declared as Absolute/Final.

By Order
V&f g 299
f_)' O

(Registrar Administration)
ot
No: /S @YUM — SO RGP Dated: XY .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Chetan Sharma, Advocate

...... for information and necessary action.

»

ﬂ'\m

(Registrar Administration)

el b




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: loou ¢ 2025 |RG/LP Dated: 24. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohammad Murshid Rashid

S/0O Rashid Ali Dar

R/O Sulmatpora Brinjan, Chadoora, Budgam

A/P Syedabad Colony Sheikhpora Tehsil & District Budgam

vide Notification No. 2218 of 2024/RG/LP Dated 10.09.2024 has been

declared as Absolute/Final.

9

’./\

By Order oA

(Registrar Administration)

7
No: 1$85\ -8 3F RGAP Dated: 2\ .03.2025
Copy forwarded to the: -
1 Principal District and Sessions Judge, Budgam
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Budgam
95 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Mohammad Murshid Rashid, Advocate t

...... for information and necessary action. oL
o/ _—7 -
A
o>

=
(Registrar Administration)

s




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: /ov$ of 20n..” IRGILP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shimaila Jahan Been

D/O Sh. Muzaffer Shuja

R/O H.No.22, Lane No.2, Qayoom Colony, Rawalpora, Chanapora / Natipora,
Srinagar

vide Notification No. 1997 of 2023/RG/LP Dated 12.09.2023 has been

declared as Absolute/Final.

By Order = e, -
- e e
(Registrar Administration)
Py
-
No: _($8S8 — £y RGIP Dated: ' .03.2025
Copy forwarded to the: -

1E Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

5

CPC e-Courts High Court of J&K and Ladakh Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shimaila Jahan Been, Advocate
...... for information and necessary action.

?

N ad

(Registrar Administration)

v

S




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

NOTIFICATION

No: /oot ¢ 528 |RGILP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Idrees Ahmad Mir

S/O Gh Nabi Mir

R/O Bumthan Mirbazar, Mir Mohalla, Tehsil & District Anantnag

vide Notification No. 1900 of 2023/RG/LP Dated 11.09.2023 has been

declared as Absolute/Final.

By Order

ik

g
(Registrar Administration)
A

No: /S 62 —3% RGIP Dated: 24 .03.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi.
% Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Idrees Ahmad Mir, Advocate
...... for information and necessary action.

1

>

&

&
(Registrar Administration)

St

—_—




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /2% ¢} 5 <25” JRGILP Dated:2". 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Zahid Bashir Bhat
S/O Bashir Ahmad Bhat
R/O Yangoora, Shalpora, Tehsil Lar, District Ganderbal

vide Notification No. 3092 of 2024/RG/LP Dated 16.12.2024 has been

declared as Absolute/Final.

By Order Ny,
WM
ol \!
(Registrar Administration)
fwa
No: JSH TU- B0 RGAP Dated: 1Y .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal
2. Secretary, Bar Council of India, New Delhi.
2 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Ganderbal

3 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Zahid Bashir Bhat, Advocate

...... for information and necessary action.

’

;

Sy
(Registrar Administration)

M/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: Joo8 @) 5 o1y /RG/LP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Irfan Majeed Teeli
S/O Abdul Majeed Teeli
R/O Khayar Goripora, Tehsil Pahalgam, District Anantnag

vide Notification No. 1893 of 2023/RG/LP Dated 11.09.2023 has been

declared as Absolute/Final.

By Order )
S ns
N i
(Registrar Administration)

ey

No: /S8 & — 87 RGP Dated:2Y .03.2025
Copy forwarded to the: -

il Principal District and Sessions Judge, Anantnag
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Irfan Majeed Teeli, Advocate
...... for information and necessary action.

o B

o’ , :
ke )
A I
(Registrar Administration)

M/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

No: /o9 o/ 2035  |RGILP Dated: 2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Nasir Ud Din Wani
S/O Mohammad Shafi Wani
R/O Wani Mohalla, Hanjiwera Bala, Tehsil Pattan, District Baramulla

vide Notification No. 1135 of 2023/RG/LP Dated 03.06.2023 has been
declared as Absolute/Final.

By Order y
‘ NORZ S0
P el
(Registrar Administration)
»6//
No:) S8 88~ 9U  RewP Dated: 2“1 .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Nasir Ud Din Wani, Advocate
...... for information and necessary action.

G g

A

o

(Registrar Administration)

M/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: Jo)o &) 202, [RGILP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Aiman Hamid

D/O Abdul Hamid Bhat

R/O Govt. Housing Colony, Baghi Mehtab, Tehsil Chanapora, District
Srinagar

vide Notification No. 75 of 2023 /RG/LP Dated 10.02.2023 has been declared

as Absolute/Final.

By Order
i

) ¢
(Registrar Administration)

by

No: 15 895~ 90/  RGILP Dated:2N .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

9 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

- Ms. Aiman Hamid, Advocate

...... for information and necessary action.

(Registrar Administration)

bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: /6l) )5 2~ IRGILP Dated:2". 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mudasir Ali Yatoo
S/0O Ali Mohammad Yatoo
R/O Bandzoo, Arampora, Tehsil & District Pulwama

vide Notification No. 45 of 2019 dated 13.06.2019 has been declared as
Absolute/Final.

By Order M s
"

(Registrar Administration)
o

No: /f 962 Og RG/LP Dated: 2% .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi.
% Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
. Mr. Mudasir Ali Yatoo, Advocate
...... for information and necessary action.
A

(Registrar Administration)

o

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: /ol2 ¢/ ~5ns” IRG/ILP Dated: 2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sahir Ayoub
S/O Mohd Ayoub Hajam
R/O Wahipora, Tehsil Litter, Distt. Pulwama
vide Notification No. 952 of 2019/RG/LP Dated 22.11.2019 has been declared
as Absolute/Final.
By Order :
AN
| N *
N -~ 103
(Registrar Administration)
%” ;
- -
No: [5TF09 -(s RG/LP Dated: 1 .03.2025
Copy forwarded to the: -

1, Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sahir Ayoub, Advocate
...... for information and necessary action.

WJJ'LT
- )}~

(Registrar Administration)

b5

£
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: /2)2 o7 2e1y IRGILP Dated:2v-.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Umar Manzoor
S/O Manzoor Ahmad Sheikh
R/0O Cheki Wanihuma, Tehsil & District Anantnag

vide Notification No. 2411 of 2024/RG/LP Dated 13.09.2024 has been

declared as Absolute/Final.

By Order »
M2

. \~ P ~ Y
’7 . . . .
(Registrar Administration)

o

W

=
No: /t G)b- 22 RG/ILP Dated: 2Y .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Umar Manzoor, Advocate
...... for information and necessary action.

s

e
(Registrar Administration)

Ly
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

NOTIFICATION

No: [o\u ¢/reas [RGILP Dated: 2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Haadee Amin
D/O Mohammad Amin Bhat
R/O Govt. Housing Colony Ompora, Tehsi & District Budgam

vide Notification No. 7440 of 2021/RG/LP Dated 12.08.2021 has been

declared as Absolute/Final.

By Order ;

-~

=) . L . :
(Registrar Administration)

e

No: 15G 2% -29 RGILP Dated: 29 .03.2025
Copy forwarded to the: -

(i
2.
3.

4.
5

Principal District and Sessions Judge, Budgam

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President,

District Court Bar Association, Budgam

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Haadee Amin, Advocate

for information and necessary action.

W
= 16

(Registrar Administration)

W




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

NOTIFICATION

No: |o\v ¢/ 202 /RGILP Dated: . 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Irshad Ahmad Shah
S/O Muhammad Akbar Shah
R/O Agri-Kalan, Shah Mohalla, Pattan, District Baramulla

vide Notification No. 1039 of 2021/RG/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order o 2
WJ

(Reglstrar dministration)

=l -

No: [$G %D - %E RGP Dated: 2 .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla

o CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Irshad Ahmad Shah, Advocate
...... for information and necessary action.

\J/l
o mfxf

‘/

(Reglstrar Administration)

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

NOTIFICATION

No: Jolle v) 2015  /RG/LP Dated:2". 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Kaisar Iqbal Mir
S/O Mohammad Iqgbal Mir
R/O Hum Shali Bugh Yaripora, Muqdam, Tehsil Yaripora, District Kulgam

vide Notification No. 964 of 2022/RG/LP Dated 27.07.2022 has been declared

as Absolute/Final.

By Order )
’ Wf

(Registrar Administration)

)i e

= Z
No: (S 9%F~-\UD RG/LP Dated: > .03.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kulgam
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
’
V
/034)—{

7. Mr. Kaisar Igbal Mir, Advocate
1

...... for information and necessary action.
EY " J; .
(Registra ministration)

== b

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k k

NOTIFICATION

No: I6l7 ©f 2025 /RGILP Dated: LY. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Murtaza Nasir
S/O Late Assadullah Bhat
R/O Peer Bagh Green Avenue Sector — B, District Srinagar

vide Notification No. 1936 of 2023/RG/LP Dated 11.09.2023 has been

declared as Absolute/Final.

By Order e

A
(Registrar Administration)
q‘ﬁ/ (&‘.ﬁ//

Moz JCG Y Y- ¢ RG/LP Dated: X .03.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

o Mr. Murtaza Nasir, Advocate

...... for information and necessary action.

M

DT ok
‘/(/7(’). (

o
(Registra ministration)

=" Qv
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

NOTIFICATION

No: Joi@ H 2005 IRG/LP Dated:%Y.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Farah Jan
D/O Bilal Ahmad Dar
R/O Qalamdan Pora, Fateh kadal,Tehsil-Srinagar South, District-Srinagar

vide Notification No. 577 of 2022/RG/LP Dated 27.05.2022 has been declared

as Absolute/Final.

By Order 2

w
S

L\ e
(Registrar Administration)
= ?yﬁ”

—~ - e
No: I\ S) — 57> RG/LP Dated:2Yy .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

s Ms. Farah Jan, Advocate
...... for information and necessary action.

o
N\ AT

(Registrar Administration)

- (0

o




16

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

NOTIFICATION

No: [019 ¢4 2021~ /RGILP Dated:2Y.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Junaid Ul Muzzafar
S/0O Muzzafar Ahmad Wani
R/O Babhara Pulwama Tehsil & District Pulwama

vide Notification No. 2185 of 2023/RG/LP Dated 28.09.2023 has been

declared as Absolute/Final.

By Order i
(% :
W
(Registrar Administration)
o
No: |54SH~ bt RGLP Dated: Y .03.2025
Copy forwarded to the: -

(5 Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
/y
ol 25

Z. Mr. Junaid Ul Muzzafar, Advocate
\

...... for information and necessary action.
. . . .
(Registrar Administration)

== ot

o1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

NOTIFICATION

No: Joso 042025 /RGILP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Roohi Handoo

D/O Gh. Mohi Din

R/O 31, New Colony Nigeen, Mirzabagh Hazratbal, Tehsil Srinagar North,
District Srinagar

vide Notification No. 1987 of 2023/RG/LP Dated 12.09.2023 has been

declared as Absolute/Final.

By Order W
N ——"930nS
S\

(Registrar Administration)
— %ﬂ”’

No: 1S9 LS~ ") RGLP Dated: 2% .03.2025

Copy forwarded to the: -

i Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
" 8 Ms. Roohi Handoo , Advocate
for information and necessary action.

o1




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /2] &) 20~%" [RGILP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Humarah
D/O Abdul Gani Najar
R/0O 106 Wani Mohalla/Mazhama Tehsil Magam District Budgam

vide Notification No. 2554 of 2023/RG/LP Dated 09.11.2023 has been

declared as Absolute/Final.

By Order v
n.

(Registrar Administration)

S e

No: /5672 —F& RGAP Dated: :\.03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Budgam

B CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

8 Ms. Humarah, Advocate
...... for information and necessary action. 3

M/U;f;;zls

(Registrar Administration)

= s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

No: /927 of 25.4" |RG/LP Dated:2y . 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Maryam

D/O Tahseem Bashir Balti

R/O House No.213, Firdous Colony, Upper Soura, Buchpora Tehsil Eidgah
District Srinagar

vide Notification Neo. 2558 of 2023/RG/LP Dated 09.11.2023 has been

declared as Absolute/Final.

By Ord s
‘a2

~ \
(Registrar Administration)

o’

7 e -
No: /59979 —B% RGP Dated: 2Y .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

1. Ms. Maryam, Advocate
for information and necessary action. -

%/
a4

() 0
(Registrar Administration)

o "

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

NOTIFICATION

No: /043 #] 20.5° IRGILP Dated:1Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shahiqah Shakil
D/o Shakil Ahmad Shakil
R/O Narbal, Budgam, Tehsil Narbal, District Budgam

vide Notification No. 696 of 2022/RG/LP Dated 30.05.2022 has been declared

as Absolute/Final.

By Order
\Mw

(Reglstrar Admmlstrat on)
/5 G846 - RGP Dated: >4 .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of India, New Delhi.

i % Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Budgam

9. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
4
y
\ \/(/) W

7 Ms. Shahigah Shakil, Advocate
(Reglstrar ministration)

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /024 ¢/ 20>." |RGILP Dated: 2. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Sabreena Hassan
D/O Ghulam Hassan Jahara
R/O Brenwar, Tehsil Chadoora, District Budgam

vide Notification No. 681 of 2022/RG/LP Dated 30.05.2022 has been declared
as Absolute/Final.

By Order =
W

~
(Registrar Administration)

-
No: /599 3 -99 ReLP Datea: 2Y .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of India, New Delhi.

. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Budgam

. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

y &= Ms. Sabreena Hassan, Advocate

for information and necessary action.
]

\___=Ea

s
(Registrar Administration)

= b




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /025" ¢/ 5,..~ IRGILP Dated:14.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Iqra Gulzar
D/O Gulzar Ahmad Handoo
R/O Nowapora, Khanyar, Tehsil Khass, District Srinagar

vide Notification No. 1904 of 2023/RG/LP Dated 11.09.2023 has been

declared as Absolute/Final.

By Order

N

~
(Registrar Administration)
% }QPB”

No: /boos- & RGP Dated: 2\ .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2; Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
3
- "
) \

¥ Ms. Igra Gulzar, Advocate
(Registrar Administration)

for information and necessary action.

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

NOTIFICATION

No: /026 oyw 25" /RG/LP Dated:1Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Nahida Mohi Ud Din
D/O Gh Mohi Ud Din Malik
R/O Khumeriyal Lolab, Tehsil & District Kupwara

vide Notification No. 1956 of 2023/RG/LP Dated 11.09.2023 has been

declared as Absolute/Final.

By Order :

o \M(/.) ANS

—

Ny
(Registrar Administration)
) 2 %‘6//
No: (6c0F— |2 RGLP Dated: 2Y.03.2025
Copy forwarded to the: -

il Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi.
o Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kupwara
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Ms. Nahida Mohi Ud Din, Advocate
for information and necessary action.

L

’

n‘\%

(Registrar Administration)

= b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

NOTIFICATION

No: /o?.} a/ 2.2 |RG/LP Dated:2Y . 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Ishrat Bashir Lone

D/O Bashir Ahmad Lone

R/O Darpora Lolab, Doni Mohalla Darpora, Tehsil Lalpora, District
Kupwara

vide Notification No. 1983 of 2023/RG/LP Dated 11.09.2023 has been

N
% -

egi WM
(Registrar Administration)

No: [ é € |1Y-— 2 RGP Dated: 2Y.03.2025
Copy forwarded to the: -

declared as Absolute/Final.

By Order

1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Kupwara

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Ishrat Bashir Lone, Advocate

...... for information and necessary action.

(Registrar Administration)

|y




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /02& o7 .-+  [RGILP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Fayeeqa Nazir

D/O Nazir Ahmad Dar

R/O Sathu Baghwanpora, Barbarshah Tehsil Srinagar (South), District
Srinagar

vide Notification No. 1855 of 2022/RG/LP Dated 11.11.2022 has been

declared as Absolute/Final.

By Order oA

)\/v “q(d);wf

-
(Registrar Administration)
A

No: /602] =2} RGP Dated: 29 .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

&y Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

9= CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Fayeeqa Nazir, Advocate

...... for information and necessary action.

1

~ L/'?\f/j)ﬂ/r

(Registrar Administration)

S b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

NOTIFICATION

No: /62@ 7 2025 IRGILP Dated:2Y.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Gazanfar Rashid
S/O Abdul Rashid Malik
R/O Hayan Tehsil Trehgam District Kupwara

vide Notification Neo. 2296 of 2024/RG/LP Dated 11.09.2024 has been

declared as Absolute/Final.

By Order -
et
)

(Registrar Administration)

No: /402080~ 2Y RG/LP Dated: 24 .03.2025

Copy forwarded to the: -

1: Principal District and Sessions Judge, Kupwara

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kupwara
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Gazanfar Rashid, Advocate
for information and necessary action. :

\/.l
Wg
(Registrar Administration)

T bug?

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU |

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /028 &f .o»f{ |RG/LP Dated:>Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Binish Mushtaq
D/o Mushtaq Ahmad Sheikh
R/0 Budoo Bagh, Tehsil Khanyar, District Srinagar.

vide Notification No. 2244 of 2024/RG/LP Dated 10.09.2024 has been
declared as Absolute/Final.

By Order \
/a»\%ow’
- =2

(Registrar Administration)
) M/

No: [603S -l RGP Dated: 24 .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
s Ms. Binish Mushtaq, Advocate
for information and necessary action.

S

\__2o5as

- )
 (Registrar Administration)

e furn”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: /031 o} 225" IRGILP Dated:2y. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Mohd Shafi Shah
S/O Ab. Gani Shah
R/o Kanihama, Tehsil magma, District Budgam

vide Notification No. 108 of 2024/RG/LP Dated 20.02.2024 has been declared

as Absolute/Final.

By Order

e
(Registrar Administration)

No: /b»\y -UR RGP Dated: 2y .03.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Budgam

5: CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mohd Shafi Shah, Advocate

for information and necessary action.

(Registrar Administration)

i L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: _ 92?2 Zf}onf /RG/LP Dated: /4. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Salba Jan
D/O Mohammad Yousuf Ahanger
R/O Gojwara Khaar Mohalla Tehsil Khanyar District Srinagar

vide Notification No. 2871 of 2023/RG/LP Dated 2712.2023 has been declared

as Absolute/Final.

By Order -
oSN g
L \/W
(Registrar Adminis

tration)
No: [4%3). 38 RG/LP Dated: /9 .03.2025
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website. .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
Y,
" :
%

7. Ms. Salba Jan, Advocate
. . .
(Registrar Administration)

S

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: /029 ¢/ 2.% /RG/LP Dated:ZYy.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shakir Ahmad Nengroo
S/o0 Gh Mohd Nengroo
R/o Bunpora Krandigam, Tehsil Bijbehara, District Anantnag

vide Notification No. 2369 of 2024/RG/LP Dated 12.09.2024 has been

declared as Absolute/Final.

By Order .

N~
’ N~ N Y %%
) W\
(Registrar Administration)

No: /Lo YS — ¢<¢~ RG/AP Dated: 2Y .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 Mr. Shakir Ahmad Nengroo , Advocate
...... for information and necessary action.

G

(Registrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /03b o) ey IRGILP Dated:2y . 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Rasiqa Rashid
D/O Abdul Rashid Dar
R/O Dar Mohalla Urpash, Tehsil & District Ganderbal

vide Notification No. 2355 of 2024/RG/LP Dated 12.09.2024 has been

declared as Absolute/Final.

By Order

\__efirmoes

s
(Registrar Administration)

No: /boSd— é2- RGLP Dated: 2Y.03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ganderbal
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

= Ms. Rasiga Rashid, Advocate
...... for information and necessary action.

)

(Registrar Administration)

= Lo

S5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /0§B o 2>y IRGILP Dated:Yy. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Nadeem Ahmad Dar
S/o Bashir Ahmad Dar
R/o Dar Mohalla Pazipora, Tehsil & District Kupwara

vide Notification No. 2346 of 2024/RG/LP Dated 12.09.2024 has been

declared as Absolute/Final.
ety
We o Al g
(Registrar Administration)

= Ay
No: /62Uty - <D RG/LP Dated: 2Y .03.2025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Kupwara
; Secretary, Bar Council of India, New Delhi.
i Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kupwara
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
i Mr. Nadeem Ahmad Dar, Advocate
...... for information and necessary action.

e

(Registrar Administration)

- Wor?

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /o3y o) ens” IRGILP Dated:2Y.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mohd Saifullah
S/O Ali Hussain
R/O Tyakshi, Tehsil Turtuk, District Leh

vide Notification No. 1901 of 2022/RG/LP Dated 1.11.2022 has been declared

as Absolute/Final.

By Order .

\__rnns

(l{ggistrar Administration)
T \w?

No: /{B(2- 69 __RGILP Dated: 211 .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Leh
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
s Mr. Mohd Saifullah, Advocate
...... for information and necessary action.

(Registrar Administration)

KA B




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /03 &} 21\~ IRGILP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Mehak Bashir
D/O Bashir Ahmad Khan
R/O Bagh-I-Mehtab, Tehsil Bagh-I-Mehtab, District Srinagar

vide Notification No. 1108 of 2023/RG/LP Dated 02.06.2023 has been
declared as Absolute/Final.

By Order .
oAl

(lgggistrar Administration)
= )SA?S”/
No: [6p7Fo -2 RGIP Dated: 2y .03.2025

Copy forwarded to the: -

i Principal District and Sessions Judge, Srinagar
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Mehak Bashir, Advocate

...... for information and necessary action. 2
o
M
=

(Registrar Administration)

s I Jovd™

S0 b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: /236 ¢/ 202" IRGILP Dated:2v. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Bareeda Ashraf
D/O Mohammad Ashraf Shah
R/O Pinjoora, Tehsil & District Shopian

vide Notification No. 850 of 2023/RG/LP Dated 10.02.2023 has been declared
as Absolute/Final.

By Order ’

(Registrar Administration)

a1

No: (607 F =B RewP Dated: Ly .03.2025
Copy forwarded to the: -

38
2.
3
4.
5.

6.

Principal District and Sessions Judge, Shopian
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Shopian
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Bareeda Ashraf, Advocate
...... for information and necessary action.

=i S

5 0
(Registrar Administration)

M/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: /037 of.e~~  [RGILP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Umi Ayman
D/O Tariq Ahmad Wani
R/O Zagigam wani Mohalla Tehsil Rajpora, District Pulwama

vide Notification No. 2412 of 2024/RG/LP Dated 13.09.2024 has been

declared as Absolute/Final.

By Order -
l. . . .
(Registrar Administration)

- N

No: /408U -9p RGIP Dated: ) .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Pulwama
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Umi Ayman, Advocate

...... for information and necessary action.

ik

>

WJJ
\/ ’V)”’)/f
a)’

(Registrar Administration)

S— o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: /038 o7 ,enn” IRGILP Dated;2y . 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Nidah Ali
D/O Ali Mohammad Dar
R/O Rawathpora, Tangmarg, Tehsil Tangmarg District Baramulla

vide Notification No. 111 of 2024/RG/LP Dated 20.02.2024 has been declared

as Absolute/Final.
,\r’)
VM i
5t
(Registrar Administration)
- bﬂﬁ"

No: 16091-97 RGLP Dated: 24 .03.2025
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Nidah Ali, Advocate
...... for information and necessary action.

e V%/ 5

(Registrar Administration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 93 2// vo»¢  IRGILP Dated: /9 . 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sunobar Jan
D/O Ghulam Ahmad Ganaie
R/O Seer Jagir, Peth Seer, Tehsil Sopore, District Baramulla

vide Notification No. 242 of 2023/RG/LP Dated 13.02.2023 has been declared

as Absolute/Final.

By Order )

N
Wf \7) /l u’lf

/7 ‘
(Registrar Administration)
d/// &U.)w’/

No: [4339. Y6 RG/LP Dated: /4 .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
74 Ms. Sunobar Jan, Advocate
...... for information and necessary action.

N\ s

(Registrar Administration)

S G

=




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: /029 of 32>  |RGILP Dated:lY.03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Yasmeena Mukhtar
D/O Mukhtar Ahmad Chopan
R/O Hariwatnoo Tehsil Tangmarg District Baramulla

vide Notification No. 2384 of 2024/RG/LP Dated 13.09.2024 has been

va
”_) " -~
(Registrar Administration)
> My

No: /6 oUF - 10Y RGP Dated: Dy .03.2025
Copy forwarded to the: -

declared as Absolute/Final.

By Order

1. Principal District and Sessions Judge, Baramulla
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Court Bar Association, Baramulla

5: CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Yasmeena Mukhtar, Advocate
BRI o e r for information and necessary action.

G
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: /oo &]>°™>  |RGILP Dated:2Y.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Rameez Ahmad Shah
S/O Ab. Qayoom Shah
R/0O Jadeed Mohalla Nera Bus stand Tehsil & District Baramulla

vide Notification No. 915 of 2024/RG/LP Dated 30.05.2024 has been declared

as Absolute/Final.

By Order /
WS
> \/ i
(Registrar Administration)
| M/
No: [610S ~ //  RGIP Dated: 2t .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla
2: Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Baramulla

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
»
'/.J‘
o~ :
W

7. Mr. Rameez Ahmad Shah, Advocate
(Registrar Administration)

...... for information and necessary action.
é/ M,

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: /2.57 e > o>+ |RGILP Dated:2V . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Wani Junaid Ayub

S/O Mohmmad Ayoub Wani

R/O Lane No. 05 Sector A Hamdaniya Colony Bemina Tehsil Bemina District
Srinagar

vide Notification No. 2381 of 2024/RG/LP Dated 12.09.2024 has been

declared as Absolute/Final.

By Order ,
P
— )\-/"/mj
(Registrar Administration)
= Xwﬁ’/
No: /695 — S F RG/LP Dated: 2Y .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
x Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

742 Mr. Wani Junaid Ayub, Advocate

...... for information and necessary action.

(Registrar Administration)

=R | S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

NOTIFICATION

/
No: /o042 ¢/>v2S |RGILP Dated:ZY. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Iqra Nissar Dobhi

D/o Nissar Hussain Dobhi

R/o Al-Farooq Colony Anchidoora, Tehsil Anantnag, District Anantnag

vide Notification No. 2310 of 2024/RG/LP Dated 11.09.2024 has been

declared as Absolute/Final.
By Order ,
i Nw .
oy = (/y'),m
(Registrar Administration)
No: [b]/2—/fH RGP Dated: 24 .03.2025
Copy forwarded to the: -

1 Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi.
S Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
£ Ms. Iqra Nissar Dobhi, Advocate
...... for information and necessary action.

; \/%é')ﬁ

(Registrar Administration)

D

Lk
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: /0U3 7> >y’ IRGILP Dated:?v.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sehrish Fatima
D/O Abdul Rouf Shah
R/O Syed Colony Tarzoo, Sopore Tehsil Khoie District Baramulla

vide Notification No. 2402 of 2024/RG/LP Dated 13.09.2024 has been

declared as Absolute/Final.

»

By Order
” \__ =t
L2

(l{ggistrar Administration)
— ¥
-~ A"
No: /b//F—2Y RGLP Dated: 24 .03.2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
[ 4 Ms. Sehrish Fatima, Advocate
...... for information and necessary action.

v

(chistrér Administration)

\

=1 A‘”f’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 124y ef 5 e1~” IRGILP Dated:2y . 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Adil Hussain Dar
S/O Reyaz Ahmad Day
R/O Kurigm Tehsil Qazigund District Anantnag

vide Notification No. 2545 of 2024/RG/LP Dated 23.10.2024 has been

declared as Absolute/Final.

By Order A
oS
(Registrar Administration)
e

No: /4126~ 3 Reap Datea: 2 .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
) Secretary, Bar Council of India, New Delhi.
T Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7 Mr. Adil Hussain Dar, Advocate
...... for information and necessary action.

Sl

=
(Registrar Administration)

== Ay
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

NOTIFICATION

No: |ouS e/ 203y /RGILP Dated:2Y.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Mehreen Altaf

D/o Altaf Hussain Beigh

R/o Razdoori Lane, Khawaja Bazar Nowhatta, Tehsil Khanyar, District
Srinagar

vide Notification No. 2325 of 2024/RG/LP Dated 11.09.2024 has been

declared as Absolute/Final.

By Order /
M
//-)/0»5
o \/\\.’w
(Registrar Administration)
ey
No: /6/2%- U RGLP Dated: Y .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Mehreen Altaf, Advocate
...... for information and necessary action.

S v
el i
(Registrar Administration)
o b

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: [0yl &7 9.6~  IRG/LP Dated:2v . 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Humaira Bashir
D/O Bashir Ahmad Rather
R/O Manigam Lar, Tehsil Lar District Ganderbal

vide Notification No. 2560 of 2024/RG/LP Dated 23.10.2024 has been

declared as Absolute/Final.

By Order :
NS
(Registrar Administration)
v
== P

No: /A Up— YL RGLP Dated: 2\ .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal
; Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Ganderbal

. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Humaira Bashir, Advocate

...... for information and necessary action.

»r
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\\//‘Y,%.

—
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: o4} of 202y [RG/LP Dated:2y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Areeba Sajad

D/O Sajad Hussain Gatoo

R/O Near Girls College Qazibagh, Qasba Bagat, Tehsil & District Anantnag
vide Notification No. 1165 of 2024/RG/LP Dated 22.07.2024 has been

declared as Absolute/Final.

By Order

}\/%w

e
(Registrar Administration)

No: [6/4) _G3 RGP Dated: 24.03.2025

Copy forwarded to the: -

il Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7- Ms. Areeba Sajad, Advocate
...... for information and necessary action.

CI1 b

wS A - {
P \f (f)’)/
(Registrar Administration)

\ M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

e
No: |ouf o7 22>  |RG/LP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Arbina Yousuf

D/O Mohammad Yousuf Beigh

R/O Ibrahim Colony Mohalla Parray Pora, Hyderpora Tehsil Chanapora
Natipora District Srinagar

vide Notification No. 2237 of 2024/RG/LP Dated 10.09.2024 has been

declared as Absolute/Final.

By Order

’

M ’
M\/\" o 30

s
(Registrar Administragion)

) o
%
No: [615Yy_ €O RGIP Dated: 2v .03.2025
Copy forwarded to the: -
1 Principal District and Sessions Judge, Srinagar
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Arbina Yousuf, Advocate
...... for information and necessary action.

ST,

»

.
(Registrar Administration)

=" |y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: [0\ # 22y  |RGILP Dated:?Y.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Zeenat Yasir
D/O Yasir Mehmood Parrey
R/O Patushay Bandipora, Parrey Mohalla, Tehsil & District Bandipora

vide Notification No. 775 of 2021/RG/LP Dated 12.08.202! has been declared

as Absolute/Final.

By Order y
oot \/‘ \ 7= V)//W

(Registrar Administration)

No:. T4{ €/~ é? RG/LP Dated: )Y .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora
) Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Bandipora
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
T Ms. Zeenat Yasir, Advocate
...... for information and necessary action.

5

Py
(Registrar Administration)

= by
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 250 of 2<>x" IRG/ILP Dated:2v.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Maroofa Nazir
D/O Nazir Ahmad Reshi
R/O Reshi Mohalla, Saidpora Tehsil Dangerpora District Baramulla

vide Notification No. 2469 of 2024/RG/LP Dated 04.10.2024 has been

declared as Absolute/Final.
| =
(Registrar Administration)
= b
No: /6/668- 74 RGP Dated: )Y .03.2025
Copy forwarded to the: -

By Order

1= Principal District and Sessions Judge, Baramulla
; Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Maroofa Nazir, Advocate
...... for information and necessary action.

)\./"A
o~ :
- '%
n‘\/‘\ (D

(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 10$] of 2e2¢"  IRGILP Dated:Z Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Mr. Nelofar Abdullah
S/O Mohmad Abdullah Bhat
R/O Hardutooru Tehsil & District Anantnag

vide Notification No. 2571 of 2024/RG/LP Dated 24.10.2024 has been

declared as Absolute/Final.

By Order »

n,k/%’mf

(Registrar Administration)

== by

No: /41 74— 8/ RGP Dated: 21, .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Nelofar Abdullah, Advocate
...... for information and necessary action.

AN =

(Registrar Administration)

by

&, b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: Jota of> vy RGILP Dated:2v. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Umar Farooq Masoodi ™

S/0 Farooq Ahmad Masoodi

R/O Firdous Colony Bemina Tehsil Central Shaltang District Srinagar

vide Notification No. 2414 of 2024/RG/LP Dated 13.09.2024 has been

declared as Absolute/Final.

By Order

A

L —
(Registrar Administrag;n)
No: /£ 1 fla=s € RGP Dated: 1\ .03.2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Umar Farooq Masoodi, Advocate
...... for information and necessary action.

o B

)

O'W

(Registrar Administratjon)

& 5




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No: (05> sf 2.2 IRGILP Dated: /. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shaista Rasool

D/o Ghulam Rasool Bhat

R/o Rahim Bagh, Mehjoor Nagar, Natipora, Tehsil & District Srinagar

vide Notification No. 2366 of 2024/RG/LP Dated 12.09.2024 has been

declared as Absolute/Final.

By Order :
5 RS
(Registrar Administration)
=
No: /6/BF— 9<_ RGILP Dated: 2Y .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
L Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7 i Ms. Shaista Rasool , Advocate
...... for information and necessary action.

O'W

(Registrar Administration)

b

S




54

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: (0S4 &) 292" |RG/LP Dated:2Y.03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Syed Sohail
S/O Syed Hassan
R/O Wahabpora Tehsil & District Budgam

vide Notification No. 2595 of 2024/RG/LP Dated 24.10.2024 has been

declared as Absolute/Final.

By Order ’

o
R

(Registrar Administration)
No: [6/9£-202 RGILP Dated: 2 .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Budgam
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Syed Sohail, Advocate
...... for information and necessary action.

a1 b

»

\ ooy

e
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: 1058~ of 2023”  |RGILP Dated:24. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Shafqat Nabi Badana
D/O Gulam Nabi Badana
R/O Hafthrada, Hachmarg, Tehsil Ramhal, District Kupwara

vide Notification No. 1204 of 2023/RG/LP Dated 05.06.2023 has been

declared as Absolute/Final.

By Order W"”}
g
; B o
(Registrar Administration)

Lo

No: /£2s7% —> RGP Dated: I .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
T Ms. Shafqat Nabi Badana, Advocate
...... for information and necessary action.

£, b

)

M
A s
. V P42
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: [0St Jf 2024  IRGILP Dated:)U. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of;

Ms. Gulnaz
D/O Hifazal Hassan
R/O Hadoora Alustang Tehsil & District Ganderbal

vide Notification No. 2557 of 2024/RG/LP Dated 23.10.2024 has been

declared as Absolute/Final.

By Order S

= N L

(Registrar Admlnlstratlon)

== ¥

No: /A2/6— /& RGILP Dated: 2y .03.2025
- Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ganderbal
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
T Ms. Gulnaz, Advocate
...... for information and necessary action.

(Registrar Administration)

= M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: %Y (‘// 2024 IRG/LP Dated: /9. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Hashmat Un Nabi
D/O Ghulam Nabi Ganai
R/O New Colony, Garoora, Tehsil & District Bandipora

vide Notification No. 941 of 2022/RG/LP Dated 27.07.2022 has been declared

as Absolute/Final.

By Order

Wy
. e
(Registrar Administration)

e Sy gﬂf/
No: [Y3YF -Ey RG/LP Dated: /9 .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Bandipora
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Hashmat Un Nabi, Advocate
...... for information and necessary action.

e

0\/”""' pe
f.) ’ WM
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

NOTIFICATION

No: /oS3 &) 2023~ IRGILP Dated:Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Dar Muzaffar Rasool
S/O Ghulam Rasool Dar
R/O Ashumji Tehsil & District Kulgam

vide Notification No. 873 of 2024/RG/LP Dated 30.05.2024 has been declared

as Absolute/Final.

By Order ;

\ g

P
(Registrar Administration)
- el M/
No: (62)7 ~ 22 RGP Dated: ' .03.2025
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam
) Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kulgam
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
& Mr. Dar Muzaffar Rasool, Advocate
...... for information and necessary action.

| w s
e W{

(Registrar Administration)
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